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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
IA 867& 868
IN
EA 36/2023
IN
OA 329/ 21
IN THE MATTER OF
DEBANSHU BOSE. APPLICANT
VERSUS
AGRA DEVELOPMENT AUTHORITY & ORS. RESPONDENTS

AND IN THE MATTER OF

1- MAHENDRA KUMAR SARASWAT
2- DORI LAL YADAV

ADDITIONAL DOCUMENTS FILED ON BEHALF OF AFOREMENTIONED INTERVENERS
INIA 8678& 868

1- That the above titled OA was filed against failure of state authorities to prevent
discharge of sewage on open land from Nalanda Town Colony, a housing project
developed by Nalanda Builders and Developers India Limited Agra.

Hon'ble Tribunal vide its order dated 24/03/22 and final order dated 18/01/23 held
ADA primarily responsible for this failure and issued directions to take remedial
measures in addition to imposition of Rs 22500000/ on ADA.

Details of Non compliance of orders of Hon'ble Tribunal dated 18/01/23 have
already been submitted in EA 36/2023 and IA 867 & 868. Applicants are not
repeating those for the sake of brevity.

2- The applicants craves liberty to raise additional submissions for proper
adjudication in case if need arises during the course of argument.
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PENDENCY OF EXTERNAL DEVELOPMENT WORKS AND NON COMPLETION
THEREOF BY AGRA DEVELOPMENT AUTHORITY

That some external development works, for which external development charges have
already been recovered by Agra Development Authority long ago from project
proponents, are still pending. Neither sewer line nor drainage has been constructed
in surrounding areas of Nalanda Town Colony for disposal of excess treated water/
storm rain waters and sewerage of colonies of surrounding areas nor any proposal
for construction thereof has been sent to government/ concerned ministry for
approval and no correspondence thereon made to government as is evident from
reply of PIO AGRA DEVELOPMENT AUTHORITY on RTI APPLICATION OF
APPLICANT NO2.

Copy thereof is annexed herewith as attachment in pdf.

It is submitted that no prejudice will be caused to Respondents if these documents
are placed on record.

It is therefore most respectfully requested these additional documents may please
be allowed to be kept on record in the interest of justice.

Deponent. Deponent
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Mahendra Kumar Saraswat. Dori Lal Yadav
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